
ote:

. ANNEXURE'I'
i

MODEL TORM O[ ALLOTMENT LETTER

For n,,plio,C qi lht ynn'isions of dat.* (8) of sub t cho (2) r1l *.tiott
4;[h,'R?dl f nu tRrin|/,r/on fl,ti Dnvtopt c l) A. t. ]Olt, ttr. A,,,
llw )mlomu ol the nllolttr,,t lctfi,r lo b tfl Yled olnni ],.,lh llv
.{,?litttion fot rcgittmtion of lh' ftnl.slnl, project shall te as 7t
llis model fior of allot cnt lcller.

It glmll fu runuhlory to ssuc .tllohent bllct in this.fonnot ulP.ne:"r
,7.ant ol tnoi. llrnn 109; (ten fr ct,al) ol th? rcst Lil thr npnrlntt'fit, t't1.11

or $tnldug n: u' ctl* nti! be. 6 .olh'cted is depoitl tt idulttl'.

,

\o Ddtc:

fo,
MrlMrs.l Lls
R/o....... ....
(Address)
Tclephone/ MobiL' number
I'an Card No.: j
Addhar ('drd No.
imail tD:

Sub: Your l.qur*t for allotment oi flat ,' arrmmercial prr'rnli's
/Fk)t in the orok\_t lno\\'n ds .lrar-rlr!
\LlhaRllRA Regi5tldtion N.)

5irlMadam,

l. Allotmerl of the s.id unit
'l his has reilrence t(l your rcqucst rcferred at the abovc lubicct. ln that

regard, [/ we have thc pleasu.e to iniorm that you have bt'en allottr\.l

a .--. Bl lK flat/villa/bungaiow/ co[unerial pramiscs bcating

No. _ admeasuring RERA Carpet arcn ___sq mtrs

rxlur\.alent lo sq.tt. situatcd on -,,_. flurr in Euilding 
- i

It:wer -- /Blo('k -. - /Wing -. .,_. in tlte p.olcl1

kn{,wn as -- . having MahaRFRA RLllistration No.

hereinafte, roferred to at 'thc said unit", beinS deve'loped on land

bearing C. S. No(s) 
- /CIS No(s) 

-,/Firut 
Plot No(s)

_.-_,/Sun'ov No(s) 

- 

Hiss.1 No(s)-,/Cat No(s

/Khasra Nr{s) 

- 

/ Plot No(s) 

- 

lying and being at

;
I

1



Villace Triula

(RuPes.

Dist

admeasuring sq. mtni. t()r a tr)tnl a()nsideratiulr (r1 Rs.

. onl_v)

exclusile ot GSl, st.mp dutr and rcgisttation chargc5.

OR

I. Allotment of the said unit:

This has relerencc to your request reler&d to at th('above subject. Itl

that rcgard, I/r*c have the plea-surc to inlorm dut r,ou havr'tron

allott \1a Dl,,l lx.rrtng N(1 sq

mtrs. uluivalent to _- sq ft. in thc prorect knoh,n as _,
having MahaRFRA Rc$stration \-u - he,reirafter relerrcd

toas"thesaid unit" carved out from thc land bearing C. S. No(s)

rClS No(s) __ _JFinal l,lot No(s) /5une1
No(s),.-,- .. ,l Iissa No(s)_, /Cat No(s)_ / Khasra

Plot ),lo{s) 

-lsrng 

atul brints at

-__.Villa8c 
. , '_Taluka__,,Dist..- ._ adnreasurinll

No(s)

(Ru p.*.

sq. mtss. fora total consideration of Rs. ---a---_4435

rlnlv) exclusive of GSl, stamp

dutv and registration charges.

2" Allotm€rlt of s.rate /.over€d parkinq sprce(r)r

Fudher l,/ we have the pleasure to inform you that vou have been

allohe.l along with the raid unit, Barage{s) b.,aring

No(s) 

-adrneasuring 

..- sq. mtrs €.quivalent to 

-- 

sq

ft./coversl car parking space(s) at _ ._level basement /fxxlium
bcarins Nolsl arlmc-rrurirrs 9r. mtrs- eouivaiert t(1

ft./stilt parking bearing No(s) admoasuring

sq. mtrs equivalent to - sq.It, ,/ mechanical car parking

unit bearing No(s) admcasuring 
-sq. 

rnt6. equivalent

to 9t. tt. (,n the trrins and condihorlr as shall hc .numeraleJ

in thc agrq ent lor salc to be entered ilrlo betw('en uursclv(x atul

9(}urselves.



OR

2. Allo{ment of open ({ gaiki4&

Further l/We hal,e llr plcasure to lrform you that vou lravc been allotted

an open car parkin8 bearing N<).- h'ith(tut consideration.

3. Receipt of patt concideration:

I / u.e crrnfirm to halc rcoeive.l from 1'ou an amount oi Rs. ---* rn

!g!1!1 (Rupees.

-(}nh 
I (t/ris drro!xl sl il

lrot bt ,,k n, lhdtl lj'ii, tt lh. .ost ol th( sutl h tt)bting 9i ol the total

considcration Yalue ()t the 6aid uni( as booking am()unt /arlvancc

, lhrough o,.nt.. ot nr..'*,PaYm(lnt on

OR

3- Re.eiDt of Ddrt considcration-

,4- You haYe requested us to corlsid0r pavment of the kDking amount /
advalue payment in stagclt l}'hich request has h:r-,n acccpted bv us and

accordingly I/Wc contirm tu havc reccived from you and amount oI

Rs (Rupces onlr') tx.inB

-_.-% 
of thc k)tal corlsideration valueof thc said unit as bqlking

amount / advance pa)imenl on ddl!u.,rr\ through

Thr. balance _'i6 of th. txhking amount /
adr ance p,ryrnent shall be paid bv rou in the following marurer

a) Rs. rrngrrr- (Rupt'cs

or bclbre .l.r/n!m/}11r!.

()nlr,) on

b) Rs. 
- 

i, tar* - (RuFcs. _ -_!!-!o.d! onlv) on

cn before cdxrl,yrt!!

.) Rs. (Rop.... ir onlvl on

:r

,.rr before rJ,ns- r\rl

d) Rs. _ m firunr (Rup-rri. m *ora.. onJv) un

or beforc 

-- 
+!.Ea,jllL-.

Nott -tfu 
latdl itfiou\t aktptcd urr&'r this clous( shall tol l* uore

uh lA% L'l llP. .asl of tlr $ti uril.

B. II you fail to makc ihe baiance . % ot the booking am()unt

/advarre payment bithin the tirne period stipulat.{ above lurther



action as staicd in Ciaus€ 12 hercunder written shall be taken by us as

agai^st ) ou.

4 Dleclsuclslifidsgugu:
I/We have made at'ailablc to vou the follolving information namely: -

i) The sanctioned plans, lal'out plans, along with sf[rification!,

approved bv thc compctcnt authoritv are displaved at tht'

proiect site and has also been uploaded on MahaRERA '^'et site

ii) Thc statc wi.re time rhcduh o( completion of the proiect,

including the provisions for civic inlrastructure like watet,

sanitation and elNkicitv is as stad in Anncrere - A attached

hcrEwith and

iii) The webeite address of MaIERERA is

htto.i,/mahateraltrahaonline.sov.irvi

5. Errumbrarces:

l/ We hcrchv confirm that the said unit is fre.c hom all eru umbmnctxi

ard t/we hereb\. further confirm that no encumbranct's shall hc

created on the said unit.

on
5. Encumbr.rr6:

I/We have crcated the following encumbrance(s) / eru-umbraoce(s)

attrh€d with (aveats as enuineraled hereunder on tha said unit.

a)

b)

c)

6. Further paYma!ft:

Further pavrnents towards the consideration of the said unit as well

as of the garage(s)/covered car patking spacc(s) sha.ll be made bY

y(,u, in the manner and at the (imes as wel, ds on thc tcms and

conditions as more sp€{ificall\j enumeratcd / stat€d in tho

agrctment (or sale to be entered into between oursclves and

yoursclYes.

I



7. Posgession:

The $aid u'.rit along 1fith the garage(s)/ covt'r!\l car parking spaces(s)

shall be handcd over to vou on or bcfore 
--.- 

subrect to thc

pa)'mcntof tlte colsideration amount oi the said unit as well as crf the

garage(s) /covered car parking sPaca(s) in the manne, and at the times

.ts wcil .s per the terms and conditiors as more spccificall-v

enurnerated / stated in thc a8reement for sale to bc enteted ink)

b(,twccn our:,(4\'c\ and I uur.,clvrs.

8. Inlereet Davfi€nt.
In case of delal in nlaking anv payDrcnts, rjou rhall be liable to pav

Dterest at the rate which shall t'e tho 9tat Bank (rt lndia highr.st

MarginalCosl oI t-(-nding Rrte plus two pcrt.ent.

9. C.ncellalron of al lotment

In cas.' vou desire to canccl the brrrking an amount mentiond

in the lablc hereundcr u,ritbel* woukl be deductsd and the

balance amount due and payablc shall bc relunded to yor.r

without interest within.l5 davs irom th€ date of rc(eipt ot vour

le$cr rcqogrting to .a.cel (hc said bo.rking.

Sr.
No

ll the letter rtrlut-sling to (ancel the Amount to i-*
detlucted

I

2.

t.

w,thin lj Javs lftrm isquanra
()t the allotn|cnt letter

Nrl:

lvithirl l6 to :t0 da\'s {rom
isr'uance ol the.rllotment lette4

I I % of the cosr of
thc arid unit;

within 3'l to t6{} davs lrom
issuan e ol tltc allotmcnt lcttu ;

I 5% ()f the .ost
ol the said unit;

{ 21% of the cost rri
tlle said unit

llft, o| l tl\lurted. shdll nol o.eeil llr inld,rnt t

trt tio*i it tlw table nlu.t.

ln tllc erent the anount due and pa,vable ref.rftl in Claus€.,

i) above is not refunded ra ithin {5 days trom the date of rReipt

of vour lctter rcquerting to carKcl the said hroking, rrru shall

rrtrr 61 dars irom issuarue r;i
thc allotment letter.

ll

I

t



t
bc €ntitled to niceive the [xlarrcc amount with ilterest

cakulaterl at tlE rate v,'hich shall bc thc State Bank of India

high€st MarguEl Cost of l-cnding Rate Plus two Percent.

10. Other payments:

You shall nrale the Pat'ment of GT. stamp dllh and L?istration

charges, as applicable and such other parvments as more sPecilicallv

mentioned in thc agrccment ror sale, the proforma whereof is enclcred

hcrcwithin terms of Claut'11 hcrcunder tvritten.

11, Proforme of the aseement for sele end bindlns dfe<t:

The proforma oI the agrccrnent t()r sale to be cntered into betw.rn

ourselves and yourrelves is enclosed hercwith for vour read!

reference. Fr,rrwarding the prolorma of the agreem€nt Ior gale do€s not

create a bilding obligaaion on the p.ait oI oursclves and yoursclves

until compliancc bY vourschi5 ol the mandate as stated in Claus€ 12.

12. Execuiiotr.!rd resietr.lion of the aEcement for ede:

i) You shall cx(ute the agrcrrnent for sale and appear lor

registration of the same before the concemed SuFRegishar r.!'ithin

a period of 2 months from th('date of issuance o! thi5 lcttcr or

$'ithin such period as mav be communicated to 1ou.; Thc saitl

period of 2 months can be further extended on our mutual

understanding.

* l| the ep t lh.hx,l.itrya toufit is.olllled m \lnges tud tl

ll,, lr,tloltee fuil, lo pny thr snhsequnl sto8f ifislollt .rll, th.

W pts slu scnv upon lltt ollottec o ,roti.e .r,ihng tlorr tl'"

nllotk? to Wv llr srbscqu.nl sta$ insLfillnvr.t ,]'tlhitt 15

r,frfueo days thrch iI nol .orrplpd, th. ptootovr slutll be

rnlitled lo anr.l this fillolttt/lll lettet. Ofi &ncrllnlion of tltt

illolDnnt lell?r lht ptot]tolet sh ll br cfltilkd to fo{eit k
,mount lnid lty ll* ailotlly or su.-h orna l ds,.Entioneil ii tlu
foAc enum{oled in C)att* 9 rohichavr is l*s. h to ewnt thr

, o nt lo fu larleited slnll $w(d tlur nmou/tl rlt tt) rd in tlu'



ahtu ryfened Tabk. Ex.cpt .{or lht n,oY all tfu teft 5 ind

cordilio s ns crtumtrnlad in this allot runt lztlfi stfill lE

.Wlicnble 4e hr d19,s tdan hcoking amutnt is colle.led in

slottts

ii) tf ;rou fail to ex(Yuh: thc aFeement for sale and aPPear tr)r

registration of the same befbre the corcemed SuLRegistrar &ithin

thc stipulntcd peiiod 2 months from the date of issuancc oi this

lcttcr or within such period as ma;- be communicated to \ ou, l/rv('

shall be entitled to s.yve upon you a notice calling uPon vou to

excutc, thc agrcrrnenl Ior sal. and appear lor registralion oi thc

same within 15 (Filt€\en) days, which if not complied, I/v"'e shall be

entitled to canccl this a-llotment letter and further I /we shall tx'

('ntitlcd to todeit an amounl not Lacrrding 2% of the cost ol thc

said unit and the balacce amount iI a-nv due and fravable shal h-

refunded without interest lr'ithin 45 daye kom the date oi expiry ot

the notice period.

iii) ln the erent the balance amour.t due and parable refeded in C'lausc

12 ii) abovc is not refunded within 45 days {rqn thc date ol cxpirr

of tho notice period, r'ou shall be enndcd to receive th€ balan e

amount *'ith intercstcalculah.il at the.atewhichshall be th€ St te

Bank of India highest Margirul Cost of Lending Rate plus t$r)

PcrL'€nt.

13. Validitv of dlotflent leHcn

This allotment letter shall not bc construeil to limit vour rights and interest

upon execution and rcgisrtratiun oI the agreemcnt for sale betwcvn

ouFeh,es and fouEclver. Canc.llation ()l allotment of the .iaid unit

thereaftcr, shall be covered by the terms and (onditions ot the said

reEistered d(rument.

14. lleadingp:

Headings are inserted for convenierre onll' and shall not affect thc

conskuclon of thc yarious Clauscs of this allotsnent leftcr.



Signaturc .......-.
Name .....-..,....

(I'romoter(t)/Authorized SigDalor,')
(Emait ld.)
Date:...-...........
Place: -.......... -.

CONFIRMATION & ACKNOWLEDGEMENT

lTlte have read and understqxl the contents of this allotmcnt letter and the

Annexuje. l/l{'t'hercby agree and acc.pt the terms and conditio s as

stil,ulated in this allotment letter.

Signature*----
Name_-___

(Atlottec/s)

Datei

Placcr



Annexurc - A
Stage wjs{. lrme s(-hoJul(' L,i (onrPletion ol {ho Proicct

Date oI
Completion

't
5r.
Nrr

Itage;

I ati(tn

2. BasemeDts (if arrJ
1. P(xliurn' (iI anv)

I
l

6.

Stilt (ilan\ )

l-'l inth

Slabt of super strucrure

lntelnal walls, internil plaste!, comPletion ()f

it drr.rrs and windorvs

t r.rf sale, anv othct actir irics.

ionsen ation / rair h'ater han'esting

krbby,/s, plnrth Protcction, Paving ol areas

appurtenant to ttuilding / winp compound wall
and all other requiromenls a5 rnay be .equir.Yl to
(omPlclo Proidt as Per sP(rfications in

\ Sanitar! eledrical and \^ater suPPh iittings
lrithin thc \aid units

9 Staircasc, iilts wells arrd lobbics at each ]]otrr leYcl

orerhearl and undergrounrl i{,a tt'r lanks

10. Extcrr.rl plumbing and etternal plaster.

rlevalion, (ompleti(,n ot tcrrale!' \tith

11 lnstallation of lifts, !r'6ter pumps, fircfighting
fittings and equipment, rlNtrical fittings,
Drechanic.rl e\luipml'nt, iinishing to cntrance

If lnternal rrr.ds & ift)tpatht liEhting

!\'ater sufPlt

14. Scweragc (chamber, lines, sePtic tank, 5-l t')

1i Storm $nter dtains

16. Treatmcnt Jnd disP(bal of st'h'ngc and sullage

l7 Solid w.1stc manaBement & disPosa I

18

l9 Ile{Eical m(tl-r r(x)m, sul}statir)n. reccivin8
stati(m.

20. Others

l'rorD(lter (s) / Authorized
5igrratorv

q

1


